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assets of Ministers and Members 
of Parliament. 

MR. DEPUTY SPEAKER 
The question is : 

"That leave be granted to in-
troduce a Bill to provide for 
declaration and public scrutiny 
of assets of Ministers and Mem-
bers of Parliament." 

The motzon was adopted. 

PROF. MADHU DA~DAVATE 
I introduce thl" Bill. 

15'24 hrs. 

CONSTITUTION (AMEND-
MENT) BILL'" 

(AMENDMENT OF ARTICLE 37, ETC.) 

PROF.MADHU DA;\,"DAVATE 
(Rajapur) : I b~g to move for leave 
[0 introduce a Bill further to amf'nd 
the Constitution of India. 

MR. DEPUTY SPEAKER 
The question is : 

"That Ie-ave b~ granted to in-
troduce a Bill further to amend 
the ConstillltirJn of India." 

The motlOll was adopted. 

PROF. MADHU DANDAVATE: 
I introduce the Bill. 

15' 34 hrs. 

CONSTITUTION (AMEND-
ME'IT) BILL'" 

(AMENDEMENT OF ARTICLE 16) 

SHRI II \RIC;;H CHANDRA 
SINGH RAWAT (AI mora) : I 

beg to move for leave to introduce 
a Bill further to am-nd the Co:lsti-
tution of India. 

MR. DEPUTY SPEAKER 
The question is : 

"That leave be granted to in-
troduce a BiU furthe-r to amend 
the Constitution ofIndia. 

The motzon was adopted. 

SHRI HARISH CHANDRA 
SINGH RAWAT: I introduce the 
Bill. 

15'35 hrs. 

CONSTITUTION (AMEND-
MENT) BILL'" 

(AMENDMENT OF ARTICLE 16) 

SHRIMATI CHE:!\"XUPATI 
VIDYA (Vijayawada): I beg to 
move for leave to introduce a Bill 
further to amend the Constitution 
of India. 

MR. DEPUTY SPEAKER 
The question is : 

"That leave be granted to in-
troduce a Bill furth('r to amend 
the Constitution of India." 

The mot.on was adopted. 

SHRIMATI CHENNUPATI 
VIDYA Sir, I introduce the 
Bill. 

15'35 hrs. 

CANTONMEI\'TS (AMEND-
MENT) BILL 

AMENDMENT OF SECTION 15, ETC). 

SHRI HARISH CHANDRA 
SINGH RAWAT: (Alm')!'l) : I 
h('g' to m')ve- for If'ave to introdue a 
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